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have been suggested to State Governments.
In regard to the /Delhi Super Bazar, it has 
incurred losses and steps arc being taker* 
to improve its working so as to enable it 
to function as a viable unit.

(b) The C o o  pei a live Department
Stores (Super Bu m ) exercise a healthy 
influence on the market, and help m the 
Adoption of fair trading practice*.

(c) Government do not contemplate 
C o o p e ra tiv e  Super Bazars. Efforts will, 
however be continued to improve then 
working. The Fourth Plan envisages 
establishment of cooperative department 
stores and large-sized letail units at selected 
centres, where there is good demand and 
potential for such stores. The programme 
of developm ent of consumer coopeiativc 
h now in the State Sector end it is for the 
State Government to decide upon the 
nature and extent of expansion 
programme.
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Disputes Referred by Railway Emplo
yees Associations to Regional Labour 

Commissioners

3064. SHRI ONKAR LAL BERWA ; 
Will the Minister of LABOUR AND RE
HABILITATION be pleased to state :

(a) the number of disputes referred by 
the Railway Employees’ Associations other 
than the recognised Fcdeiation, received 
and dealt with by all the Regional Labour 
Commissioners during 1970 and 1971;

(b) whether the AH India Railway 
Commercial Clerks Association icferred 
ceitam disputes during the month of May, 
1971; and

(c) if so* the main points of the dispu
te* aM  the action taken th vrco.i?

THE MINISTER OF LABOUR AND 
REHABILITATION <SHRl R. K. KHA
DILKAR) ; (a) The information is being 
collected and will be placed on the ta1»le of 
the Hout»e after it is received.

(b) and (c). The Association referred 
one dispute to -the Regional Labour Com
missioner, Bombay regarding the transfer 
of Shri Dina Nath Khanduja, Parcel Clerk, 
Ahmedabad to Broach. The Association 
has been asked to produce relevant docu
ments. The matter is thus pending 
decision,

Employees Provident Fund Claims

3655. SHRI R. P. YADAV . Will the 
Minister of LABOUR AND RLHABILI- 
TATION be pleased to state :

(a) whether large numbet of claim 
applications are pending in various offices 
of the Regionul" Commissioners under the 
Employees Provident Funds Organisation 
and if so, the position 1 hereof as on th<* 
31st March, 1971. region-wise-

(b) whether subscribers are being harra- 
sscd by the Accounts Branch of various re
gional offices and whether Government 
have ever got the maftei enquired into so 
far about the genuine claims being not 
passed by the Accounts Branch on some 
flimsy grounds; and

(c) the, total number of transfer ot 
accounts cases as on the 31st March, 1971, 
region-wise and the reasons for the delay 
in the transfer of accounts from one region 
to the other and the steps being contem
plated to expedite the same ?

THE MXNISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. 
KHADILKAR); The administration of the 
Employees’ Provident Fund is the concern 
of the Central Board of Trustees set up 
under the Employees* Provident Funds and 
Fnuuiy Pension l;v»i»d Act, 1952 and is not




